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SHRI BHUPESH GUPTA: I want to make 
a suggestion. 

SHRI MAHAVIR TYAGI (Uttar Pradesh): 
The Leader of the House is quite justified 
when he says that for 3 days we have not been 
able to do any work which was put regularly 
on our agenda. I think We ought to have taken 
proper care of the agenda. They seem to be 
quite keen about those Bills. I wonder why 
particularly the Divorce Bill   .   .   . 

SHRI BHUPESH GUPTA: It is immaterial 
when that Bill comes up because the divorce 
has already taken place 

SHRI MAHAVIR TYAGI: I meant the 
Special Marriage (Amendment) Bill. There 
might be some developments in the Cabinet 
itself. If they are immediately concerned with 
this, personally I would give them the facility 
of passing it. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): The first Bill is the Special 
Marriage (Amendment) Bill. 

SHRI BHUPESH GUPTA: I have -a 
suggestion to" make in reference to the 
Statement made by the Minister of Railways 
today. Questions arising out of that Statement 
cannot be put today because we will h'ave to 
study it and we will have to check it up with 
the facts at our disposal and by reading the 
newspapers. So I think it is  fair that we  
discuss  it tomorrow. 

 Meanwhile, if you like, you can taka up any 
of the Bills. As far as Mr. Dharia is 
concerned, his case is very simple. He sees 
the hand of Naxalites in everylhing that is 
mentioned in this Statement and if you ask 
him, he will deliver a speech on Naxalites. 

SHRI K. K. SHAH: We can take up the 
Bills now, and answer the questions arising 
out of the Statement made by the Railway 
Minister tomorrow. 

SHRI MAHAVIR TYAGI: I think we can 
dispose of the first Bill because the 
amendments are more of a formal nature. 

SHRI K. K. SHAH: So let us take up that 
Bill, and you can ask the questions arising 
out of the Statement made by the Minister of 
Railways tomorrow. Thank you very much. 

SHRI MONORANJAN ROY (West 
Bengal): That Statement must be sent to us 
tomorrow. 

___  

THE  SPECIAL    MARRIAGE 
(AMENDMENT)   BILL,  1968 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND IN THE 
DEPARTMENT OF SOCIAL WELFARE 
(SHRI JAGANNATH RAO):  Sir, I move: 

"that that the following amendments 
made by the Lok Sabha in the Special 
Marriage (Amendment) Bill, 1968, be 
taken into consideration, namely: — 

Enacting  Formula 

(1) That at page 1, line 1, for 
'Nineteenth' substitute 'Twenty- 
first'. 

Clause 1 

(2) That at page  1, line 4, for 
'1968' substitute '1970'. 
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Clause 3 

(3) That at page 2, line 12, for '1968' 
substitute      '1970'." 

Sir, the amendments are put on the Order 
Paper. This Special Marriage (Amendment) 
Eill was passed by this House in 1968, and 
the Lok Sabha passed it on th: 20th of May, 
1970. As a result of tliat we have to make the 
amendments now_ 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI K IAN): Motion moved that the 
following  amendments.. 

 

THE VICE- CHAIRMAN (SHRI AKBAR 
ALI KHAN); The Minister has moved the 
motion and let me place it before the House. 
Motion moved that ihe following amend-
ments ... 

 
THE VICE-CHAIRMAN (SHRI AKBAR 

ALI KHAN); I will give you the chance after 
I finish placing the motion as moved by the 
hon. Minister before the House. It is only then 
that you can have your say. You should 
understand at least these elementary   things.    
Motion  moved— 

"That the following amendments made 
by the Lok Sabha in the Special Marriage 
(Amendment) Bill, 1968, be taken into 
consideration, namely: — 

Enacting Formula 

(1) That at page   1, line 1, for 
'Nineteenth'   substitute     'Twenty-first'. 

' Inuse 1 

(2) That at page 1, line 4, for 
'1968'  substitute  '1970'. 

Clause 3 

(3) That  at  page  2,     line   12,. for 
'1968' substitute '1970'." 

SHRI MAHAVIR TYAGI (Uttar Pradesh): 
Sir, our friend here has crossed the floor. 

 

 



287    Special Marriage                       [ RAJYA SABHA ]        (Amendt.)   Bill,  1968            288 

 
SHRI JAGANNATH RAO: Sir, this Bill was 
accepted by the House and sent to Lok Sabha 
which passed it in May, 1970. These are just 
formal amendments which have to be ap-
proved by this House and which have been 
adopted by the Lok Sabha. THE VICE-
CHAIRMAN (SHRI AKBAR ALI KHAN): 
The question is: 

"That the following amendments made by 
the Lok Sabha in the Special Marriage 
(Amendment) Bill, 1968, be taken into 
consideration, namely: — 

Enacting  Formula 

(1) That at page 1, line 1, for 
'Nineteenth' substitute 'Twenty- 
first'. 

Clause 1 

(2) That at page 1, line 4, for 
'1968'  substitute '1970'. 

Clause.  3 

(3) That at page 2, line 12, for 
'1968' substitute '1970'." 

The motion was adopted. 

SHRI JAGANNATH RAO: Sir, I move 
that the amendments made by the Lok Sabha 
in the Bill be agreed 

The question was put and the motion was 
adopted 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): This is passed. Anything else? 

SHRI MAHAVIR TYAGI: Sir, a little 
personaj matter. Mr. Rajnarain was trying to 
prolong this. I persuaded him to let this go. He 
agreed and he went. But he took a word from 
me that only this Bill would be taken up and 
not any others. So it is a question of my 
personal word. 

SOME HON. MEMBERS: All right. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN): So tomorrow at five of the clock 
there will be questions on the Railway 
statement. The other Bills will come up in the 
usual course. 

SHRI S. N. MISHRA: The statement should 
be made available to us tomorrow morning. 

THE VICE-CHAIRMAN (SHRI AKBAR 
ALI KHAN); The House stands adjourned till 
11.00 A.M. tomorrow. 

The House then adjourned at 
fifteen minutes past five of the clock 
till eleven of the clo;k on Thursday 
the 30th July, 1970. 


